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OA 343 /2000
Sultzn Singh, addl.sugde. of palice, rawatthats, Chittorgarh.

.. Applicant.
V/s .
1. Union of Indiz throagh Szoretary, Min.of Howme Affairs,
Horth 5locl; Hew Delni.

2e L?nibn Puplic Serviee Jomwizzion through Chaigrman,

Jhuhjahbn road, Lh C"lii' 1r Houss,
3. Seate Gove . of Rajizthan through
Secretariat, Jaipur.
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FPER HON'BLE M LI WP JIAWAMNI, ADMINISTRATIVE MEMBER
In this 0a £ilza oty +the applicant, following relie€s
haye been sought s-

" (a) The apelicint declares that he iz entitlsd to
get his place in the =sniority list in accordance
with his representation.

(L) e I-Ion'ble Tritunal may dzclare that the revisw
Deparcrental Pronceion Committes should e
reconvened after the respondent State of
Rajusthan has published 2 £inal seniority list
oAy and the Beview Departmental Promot lon
Commiteece hhad on ZS5th z2nd Z6th July e gJuashzad

N 2 On the perusal of the averments mads in the application
= find that no ordsr by whrich the applicant i agorisved
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en refervad cr praduced with £his Ga. Thus, no c3use

of acticn has ariszen ©o the applicant 3o far,so as £9 atkracst
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the jurisdiztion of this Tribunal.
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3 Adrittedly, th a2 mzmbzr £ the Rajasthan
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Police Servies (RPS, for short) and h2s an apprehension that
tre select icn committee for promot: ion of RES CEficers ko
ol

ice Servios has net and ooz idered the officers on
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the Yasis of the provisional E list published v ide
not ificat ion Jdatzed 14.6.2000, but his apgrehensicon in the
abzaense of any ordsr 2an ke S44id to e kazed on s2urmises and
conjecturss only. The finalisstion of the ssniority lisc of
KRES QOfficers lisz in the Jdonain of £he 3tate Covernnmznt snd
against such action’incaction on the pare of the Stat
Governmert, remsdy lizz hefores the R2j3sth3n Civil Zzrvices

aAppe llant Tritunal and nch bkeforse this Pribuna l.

4. In visw of above all, wz are of the 2o idered cpinicn
that neither any sause of action has arisen to the appliocant
nor this Tribunal is having jurisdiction £o enhertain this OA.

we, therefore, dizmiss thiz Oa at the stage of admizs icn.

" The ;L_n_.ll::il‘)f‘ may approach che appropriste Eorum, 1L so

l

7ized, for redressal of hiz grisvancs.
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